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1. Gajender Singh,
S/o Shri Jai Singh, -
RB/o0 29/480, Trilokpuri,
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{(By Advocate : Shri M.K. Bhardwaj)
Versus

Uinion of India & Ors. through:
i, The Secretary,

Ministry of Finance,

North Block, New Delhi.
AR The Director oif Pubiications,

Customs and Cenftral Excise,

Centrai Revenue Building,

New TDelilhi.
3, The Deputy Commissioner,

Directorate of Publicity & Pubhlic Relations,

Customs and Central Excige,

New Delhi.

«a ... RESDONdAENnt S
ORDER (OQRAL)

Heard the learned counsel,
2. Tt is observed that the applicant had earlier
approached fthis Tribunal vide O0A No. 764/1991  and
No.2786/7/1999 ~which were disposed of with directions to

respondents fo re-engage the appliicants far casual

who had lesser length of service than them. In compliianc
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bunal’s orders,; the applicants were re-engaced hy the
~

nts and alse granted temporary status. Now it

es that the respondents are bropasing to TFill up

appointed subsequent to them are being cansidered for

ent. against the qaid nosts, thereby caising
nation against them.

Having considered the Tacts of the maiter as submitted
0OA and also after having heard the learned counsel for
icants, 1T find it appropriaie fo dispose of this 0A aft



